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RAJYA    SABHA 
Wednesday, 4th May 1.955 

The House met at eleven of the clock,  MR.  
CHAIRMAN in the Chair. 

SHORT    NOTICE    QUESTION 

AND ANSWER SHRI S.  N.    DWIVEDY:     
Will  the Minister for  Home Affairs  he 
pleased to state: 

(a) whether it is a fact that Dr. 
Ram Manohar Lohia and six other 
Praja Socialist Party workers were 
released by the Judicial Commission 
er of Manipur on the 26th April 1955, 
in pursuance of the orders passed on 
the Habeas Corpus Petitions filed on 
their behalf; 

(b) whether it is also a fact that Dr. Lohia 
and Shri Achaw Singh were re-arrested on the 
same day by the Police just outside the jail 
gate under the Preventive Detention Act; and 

(c) if the answers to parts (a) and (b) 
above be in the affirmative, what are the 
reasons for their present detention? 

THE M I N I S T E R  FOR HOME 
AB'FAIRS (SHRI GOVIND BALLABH PANT):   
(a)  and (b).  Yes. 

(c) Grounds of detention have been 
furnished by the District Magistrate to Dr. 
Lohia and Shri Achaw Singh as required by 
Section 7 of the Preventive Detention Act, 
1950; they can make a representation against 
the Magistrate's orders to the State Gov-
ernment and the Advisory Board. The 
Advisory Board consists of a Judge of a High 
Court with two other members  associated 
with him. 

SHRI S. N. DWIVEDY: May I know what 
are the grounds which have been given to Dr. 
Lohia and Shri Achaw Singh? 

SHRI GOVIND BALLABH PANT: They 
have been furnished to them and now the 
matter can  if necessary 
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go to the Advisory Board which will 
include  a High    Court  Judge.    The 
matter is essentially    sub  judice  in 

■it way. 

SHRI S. N. DWIVEDY: May I know, Sir, 
whether it is not a fact that the Judicial 
Commissioner in his judgment has stated that 
there is absolutely no reason to believe that 
there would be a disturbance to peace and1 
order by Dr. Lohia and others? 

SHRI GOVIND BALLABH PANT: The 
judgment can speak for itself; I do  not  have  
it  before  me, 

SHRI S. N. DWIVEDY: Is it not a fact that 
the Order under Section 144 Cr. P.C., for the 
breaking of which Dr. Lohia was arrested, 
was declared null and void? 

SHRI GOVIND BALLABH PANT: The 
Judicial Commissioner held that the Criminal 
Procedure Code was not applicable to 
Manipur and so the order was not valid. The 
Criminal Procedure Code has since been 
extended to Manipur. 

SHRI S. N. DWIVEDY: Is it not 6 fact that 
one of the grounds for the detention of Dr. 
Lohia and Shri Achaw Singh is that if they are 
set at liberty there is likely to be danger to 
peace and all that? But do the Central Gov-
ernment know that Dr. Lohia was on a visit 
for only two days to study the situation and he 
had no intention of breaking any order 
whatsoever? 

SHRI GOVIND BALLABH PANT: I am 
informed that the Chief Commissioner had 
asked the Chairman of the Council ol Action 
of the Manipur Praja Socialist Party if he was 
prepared to say that there would be no 
recourse to violence if he were to release the 
prisoners. The Chairman refused  to  give any 
.such  assurance. 

SHRI S. N. DWIVEDY: Did he ask any 
such  thing from Dr.  Lohia? 

SHRI GOVIND BALLABH PANT: Of that 
I am not aware. 
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SHRI S. N. DWIVEDY: IS it not a fact that 
the organisers sought the permission of the 
District Magistrate before holding the 
meeting? 

SHRI GOVIND BALLABH PANT: Yes, 
they were then told that if they could say that 
there would be no disorder permission would 
be given. But they refused to say anything 
like that. 

SHRI S. N. DWIVEDY: Is it not obvious. 
Sir, that the organisers of the meeting had no 
purpose of creating any disturbance and 
disorder? 

SHRI GOVIND BALLABH PANT: I do not 
know anything about their intentions, but 
unfortunately a series of disturbances have 
taken place involving violence of a serious 
type in the course of this agitation. 

SHHI S. N. DWIVEDY: May I know. Sir. 
in view of the assurance given by the Home 
Minister during discussion ot the Preventive 
Detention Act here that the Preventive 
Detention Act would not be used against poli-
tical opponents, is it not against that very 
assurance that the Manipur authorities have 
taken action by arresting Dr. Lohia and Shri 
Achaw Singh just when they were released 
from the jail gate? 

SHRI GOVIND BALLABH PANT: I do not 
know if the Home Minister gave any 
assurance to the effect that political 
opponents, even if there be apprehension of 
breach of peace or public disorder or if they 
indulge in such activity, will be immune from 
the law. 

SHRI B. C. GHOSE: IS one of the grounds 
for the order of detention this that Dr. Lohia 
is a prominent leader of the Praja Socialist 
Party? 

• SHRI GOVIND BALLABH PANT: Yes, he 
is, and I am sorry that he should have gone to 
Manipur. 

SHRI B. C. GHOSE: Is that a ground 
the order   of detention? That was 

r question. "He is" that   everybody 

knows,  but should    that be a ground for 
detaining him, one of the grounds? 

SHRI GOVIND BALLABH PANT: It 
cannot by itself be a ground for detention; it 
can be only a ground for some sort of regard. 

SHRI B. C. GHOSE: Is it the hon. Minister's 
contention that the Praja Socialist Party is 
leading a violent agitation against the 
Government there? 

SHRI GOVIND BALLABH PANT: I am 
sorry that a series of violent acts have been 
done. 

SHRI B. C. GHOSE: But my question was: 
Is it the hon. Minister's contention that the 
Praja Socialist Party was responsible for 
them? 

SHRI GOVIND BALLABH PANT: I 
would not like to say so. 

SHRI B. C. GHOSE: Is it also the hon. 
Minister's contention that it was Dr. Lohia's 
intention to participate in the violent agitation 
or to give any assistance to that agitation? 

SHRI GOVIND BALLABH PANT: This is 
a matter concerning details about which the 
local authorities must be fully acquainted and 
they must have satisfied themselves before 
taking any action. 

SHRI B. C. GHOSE: Do I understand that 
the Government of India had satisfied 
themselves that the local authorities had acted 
reasonably? 

SHRI GOVIND BALLABH PANT: The 
Government, of India did not come into the 
picture at this stage, but I can say that they 
are looking into the matter. 

SHRI S. N. DWIVEDY. Did the Manipur 
authorities seek the advice of the Central 
Government after this judgment of the 
Judicial Commissioner as to how to proceed 
in this matter? 

SHRI GOVIND BALLABH PANT: I did 
not quite follow the question. I am sorry. 
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SHRI S. N. DWIVEDY: The Mani-pur 

Judicial Commissioner pronounced that there 
is not likely to be any disturbance of peace 
and all that. After that, before arresting Dr. 
Lohia and others, did the Manipur authorities 
seek the advice of the Government of India  in 
this connection? 

SHRI   GOVIND    BALLABH PANT: Well,    
the  Manipur    authorities    are themselves   
competent  to  take   action and they did not 
seek the advice   of the Government of India. 

SHRI B. C. GHOSE: The question was 
whether before putting Dr. Lohia under 
preventive detention the Chief Commissioner 
there had consulted the Government of India. 

SHRI GOVIND BALLABH PANT: No. 
MR. CHAIRMAIN: Mr. Datar to make a 

statement. 

STATEMENT   RE   SUFPLEMENrARI-
ES TO STARRED QUESTION No. 605 

THE DEPUTY MINISTER FOR HOME 
AFFAIRS (SHRI B. N. DATAR): In the replies 
given to Shri N. B. Deshmukh's Starred Ques-
tion No. 605 on the 30th September 1954, and 
supplementaries thereto, the Asafia flag was 
referred to by me as the state flag of 
Hyderabad. This statement calls for some 
clarification. On making further enquiries 
from the Government of Hyderabad it has 
transpired that the Asafia flag was used as the 
State flag of Hyderabad only up to the 26th 
January 1950. Since then it has been used as 
the personal flag of H. E. H. the Nizam, the 
Rajpramukh of Hyderabad, whereas the 
National Flag of India has been used  as the 
State flag of Hyderabad. 

DR. R. B. GOUR; Can the Rajpramukh of 
a State have a flag of his own different from 
the State Flag? 

SHRI BHUPESH GUPTA: Do we still call 
the Nizam His Exalted Highness? 

MR. CHAIRMAN: No discussion on the 
statement. 

Shri Jawaharlal Nehru to make a statement 
on deportation of Goa Satyagrahis. 

STATEMENT ON DEPORTATION OF 
GOA    SATYAGRAHIS 

THE PRIME MINISTER AND MINISTER 
FOR EXTERNAL AFFAIRS (SHRI 
JAWAHARLAL NEHRU): Government are much 
concerned at recent developments in Goa 
which indicate a deepening of the crisis there. 
The Portuguese authorities have not only lost 
all faith in the Goan people, but suspect Goan 
police officials also and are relying more on 
the military. Many reports and rumours reach 
us about events in Goa. It is not always pos-
sible to confirm the reports received as the 
Portuguese authorities endeavour to prevent 
news from leaking out. 

I give below an account of recent 
developments in Goa based on what we  
consider  reliable  information. 

The Satyagraha Movement which was 
launched on the 15th August 1954, took the 
form of batches of Goans from inside and 
outside Goa offering satyagraha on selected 
days. As a result, satyagraha was offered on 
the 26th of January 1955, Republic Day, and 
the 17th of February, Gaitonde Day. The 6th 
of April was fixed by the Goa National 
Congress as a day on which this organisation 
was to hold its open session in Mapuca, inside 
Goa. At this session Shrimati Sudha Joshi, the 
newly elected President, was to read out her 
presidential address. As the satyagraha on 
Republic Day and Gaitonde Day had 
produced considerable enthusiasm, the arrests 
numbering over 135, despite the precautionary 
measures taken by the local authorities, the 
Portuguese Government mobilised their entire 
military and police forces for the 6th April. 
There was a considerable show of force in 
order to intimidate the people   The Army was 
called out and in 


